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BEFORE THE HON'BLE NATIONAL GREEN TRIBI.INAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 619 /2022

In the matter of :-

1. Mast Ram son of Sh. Jivanu Ram

2. Karam Singh S/o Sh. Mast Ram

R/o Village & PO Maulkhana Tehsil Kasauli, District Solan FIP..

......Applicants

Versus

1. State of Himachal Pradesh through Chief Secretary, Govemment of
Himachal Pradesh,

2. Director, Department of Environment, Science, Technology and Climate
Change, Government of Himachal Pradesh,

3. District Magistrate, Solan,
4. Member Secretary, Himachal Pradesh Pollution Control Board

(HPPCB) and

5. Morepen Laboratories PW. Ltd., Village and Post Office Masullr*ran4
Parwanoo, District Solan, Himachal Pradesh

.,....Respondents

RESPONSEiREPLY ON BEHALF OF RESPONDENT NO. 4 i.e.
H.P. STATE POLLUTION CONTROL BOARD.

MOST RESPECTFULLY SHOWETH:

That the contents of para l relate to residential status of the complainants
and their occupation as farming are amatter of record and need no reply.

1.
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2 That in reply to para 2 it is submitted that M/s Morepen Laboratories
Ltd. has been established at vill. Masoolkhana, Tehsil Kasauli, Distt.
solan H.P. This unit is engaged in the Bulk Drugs Manufacturing having
annual production capacity as: i) Loratadine (LB-L10) 1g0 M.T. per
annum' ii) Montelukast 72 M.T. per annum and iii) Desloratadine 24
M.T. per annum. The Renewar of consent to operate has been granted
by the State Board on 29-3-2022 which is valid upto 3 1.03.2025 (copy
annexed as Annexure R.4/l ) and this unit falls under Red Large
category of industries. The consent has been granted to this unit with a
condition that the unit shall treat and recycle trade effluent and comply
withZero Liquid Discharge (ZLD).

That in reply to para 3 it is submitted that the state Board has granted
consent to operate to the I{/s Morpen Laboratories subject to compliance
of pollution control norrns. The State Board is maintaining vigil over the
unit by regular inspections through its Regional office parwanoo.

During inspections by State Board's officers/officials no incident of
effluent discharge or hazardous waste was observed into nearby
field/air/land of the villagers. It is further submitted that ajoint
committee constituted by Hon'ble NGT vide order dated zg-g-2022
comprising of representatives of cpcB, DM solan and HpSpcB also
visited the unit on 3l-10-2022 and, lg-2-2023 which has also not found
discharge of waste water and.hazardous waste into nearby nallah, except
for some shortcomings in the unit. The copy of detailed joint inspection
is already on record. The state Board has issued notice to the unit to
rectify the shortcomings observed by the Joint committee vide retter
dated 2-5-2023. copy of notice is annexed as Annexu reR.4r2,
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4 That in reply to para4 it is submitted that the unit has installed Effluent

Treatment Plant (ETP of 72 KLD capacity and at presently treating the

15-20 KLD effluent and recycling the treated effluent. The remaining

effluent is being sent to Common Effluent Treatment Plant (CETP)

Baddi for the further treatment and disposal. Further after the directions

issued by the State Board for the up-gradation of ETP, the unit has

installed the additional equipments in the ETP and trial-run to achieve

the Zero Liquid Discharge (ZLD) from its process has started and same

is verified during visits. Unit has installed Sewerage Treatment Plant

(STP) of capacity 20 KLD for domestic sewage followed by root zone

treatment. Unit has installed Online Continuous Emission Monitoring

System (CEMS) on final outlet of ETP & on Stack. The results of CEMS

are well within prescribed standards (which are also in the public

domain). As per latest sampling conducted on27'70-2023 the results for

both ETP & STP were found within prescribed standards. Copy of

sample results are annexed as Annexure R4/3.

In reply to para 5 it is submified that State Board is regularly inspecting

the unit and conducting the field survey including inspection of adjacent

Nallah to keep check on the alleged illegal discharge to the nallah.

Further regarding alleged contamination to the soil, it is submitted that

the sample was collected from the farm land of complainant during''

inspection on dated 08-06-2022 and the result of collected soil sample

are complying with the compost parameter as mentioned in the organic

post standards of Schedule II part (0 of Solid Waste Management

Rules, 2016_ Copy of results annexed as Annexu re-R'414- The sampling

by the Joint Committee during its visit on 3l-10-2022 and 19-

2-2023 indicates Nickel and Zink in crop samples on upstream and
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6

downstream of the unit. The Joint Committee has recommended that the

unit will conduct similar study of more staple crops in the area and shall

submit to the State Board which has not been submitted as yet by the

unit. Accordingly the State Board has issued notice on 18-12-2023 to the

unit to conduct the study on other crops as per recommendations of the

joint Committee. Copy of notice is annexed as Annexure R4/5. On the

complaint the unit was again inspected on 2-12-2023 wherein during

inspection, incidence of discharge of oil, (i.e. boiler fuel as per clear

visible traces of the material spillage) from the boiler fuel tank storage

area to the adjoining areas was observed. The State Board has imposed

Environmental Compensation of Rs. 2,40,0001- upon the IWs Morpen

Laboratories vide order dated 9-l-2024 copy of which is annexed as

Annexure R416,

In reply to para 6 it is submitted that the results of air emission and waste

water of the unit are complying to the prescribed environmental

standards. It is further submitted that during spot inspection dated

08.06.2022, along with complainant and representative of the unit, the

nearby area of the unit, adjacent Nallah and unit premises were

examined and no bypass or illegal hazardous waste dumping was

observed in the area. The Joint Committee constituted by the Hon'ble

NGT also, did not find discharge of waste water and hazardous waste

into nearby nallah. However it is pertinent to submit here that the

sampling conducted by the Joint Committee during its visit indicates the

metal i.e. Nickel and Zinc in crop samples not only downstream of the

unit but also on its upstream. Therefore the Joint Committee

recommended that the unit will conduct similar study of more staple
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7.

8.

crops in the area and shall submit to the State Board which has not been

submitted as yet by the respondent unit.

Contents of para 7 pertain to IWs Morepen Laboratories Ltd.

Contents of para 8 are denied in view of the submissions made above.

In view of submissions made hereinabove and facts & circumstances of

the case, it is therefore prayed that the petition may kindly be dismissed

qua the respondent Board. Any other order deemed fit and appropriate

may be passed in the interest ofjustice

PRAYER:

&(

Date: t2'dl.2ottl

Place:-Parwanoo

No.

Assistant Environmental Eng ineef
HPSi:Ctr iar vv3noo, Solbn

Through Counsel
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 61'9 / 2022

In the matter of:

Sh. Mast Ram &ors

......Applicants

State of Himachal Pradesh & ors

. . ...Respondents

AFFIDAVIT

I, Pradeep Moudgil, S/o Sh. Ramesh Chand Sharma, aged 39

yeafs, at present working as Regional Officer, H.P. State Pollution Control

Board, Parwanoo do hereby solemnly affirm and declare on oath as under: -

1. That I am duly authorized to file reply/response and the

accompanying reply / response has been drafted at my instance and

under my instructions.

2. That the contents of reply/response paras 1-8 are true and correct to

the best of my knowledge, derived from official record, no part of

it is false and nothing material has been concealed therefrom.

Verified at So0cscr on lr day of January,2024

c'i.iisii lhat the etbove

Aifirmation befo re

'1:: i-

ay *i 202Q at...
i;T,.fiCt Solan bY

known tor; ' uonall)/
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atI Unit

M.T./Month

Raw Materials

M.T./Month

M.T./Month

LN8

Ethyl Chloro formate

N.N. DiisopropYl EthYl Amine

HF

.8 M.T./Month

BF3 Gas

M.T./Month

KOH

Carbon

M.T./Month

NaCl

M.T./NIonth

M.T./Month

Water

M.T./lVIonth

Di Isopropyl Ethyl Amine

Toluene

Methanol M.T./Month

Quantiry

DMF 5.48

Liquid Nitrogen

MN-7/ MTS-s

19.s

4.98 M.T./NIonth

"This is contpuler generated docttment Jiom OCMMS by HPSPCB "

M/s. Morepen Laboratorie,s Linritert,Masulkhana, Kasauli Road Parwanoo Dish'ict Solan, H,P'Masoolkhana,Parwanoo,solan Parwanoo'173220

Page2

C

23.4

rnrlineer
:.;0lan

HCI

Isopropyl Either

tl.7

f i i:', i,CLt [:'arv'/eirii

8s.5

9.75

Hyflo

380.25

Ethyl Acetate

2.55

Acetonitrile

12.15

MT8

M.T./Month

1

Acetonitrile

0.6

M.T./Month

3.3

Methyl Sulfonyl Chloride

r.35

M.T./Month

1.5

M.T./Month

0.6

THF

0.9

M.T./Month

10.82

Caustic

67.23

M.T./lVIonth

4.56

Ethyl Acetate

2.86

Sodium Sulphate

M.T./'iVIonth

88.34

Sodium Chloride

1

M.T./Month

Tartaric Acid

28.90

Caustic prill

216.53

Dicyclo Hexyl Amine

1.73

Toluene

M.T./Month

64.95

M.T./Month

2,13

gfant [-.xvi;'qrrrng

12.59

M.T./Month

4.33

M.T./Month

t.73

M.T./Month

6.17t

M.T./Month

69.98

M.T./Month

M.T./Month

218

M.T.Month

M.T./Month

M.T./Month

M.T./Month

M.T./Month
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For Medication

Method of Treatment

ETP

Hexane

Acetic Acid

Caustic LR grade

Carbon

Hyflo

MTS.4

MDC

Sodium Bi Carbonate

25.11

2.24

Water 432

Sulphuric Acid

0.44

0.26

Ll0 2.78

Caustic

0.459

Ethyl Acetate

Methanol

Carbon

Hyflo

0.306

Water 74

Sodium Chloride

5.24

Nil

Nil

M.T./Year Nir

8.387

72I<LD

Mode of Disposal

Quantity(in KLD)

5.7

2.09

"Thi.s is computet"generated docunrcntJi.om OCMMS b1, HPSpCB"
M/s' Morepen Laboratorie's Limited,Masulkhana, Kasauli Road Parwanoo District So/an, H.P.Masootkhana,parwanoo,soktn parwanoo,l73220

Page3

Ii'lrii;

M.T./Month

M.T./Month

M.T./Month

Products

M.T./Month

M.T./Month

M.T./Month

3.07

6.96

25.06

0.064

0.278

Name of Products Unit

Desloratadine

Details of the Effluent Treatment Plant

M.T./Month

M.T./Month

Loratadine

with

Montelukast
Sodium

M.T./l\{onth

0.167

Type ofEffluent

STP

ETP

M.T./Month

M.T./Year

M.T./Month

M.T./Year

M.T./Month

M.T./Month

Quantity Intermediate
Product

180

72

Capacity(KlD)

Description

Boiler Cooling

M.T./Month

M.T./Month

M.T./NIonth

Domestic

M.T./Month

Industrial Process

24

M.T.Month

20 KLD

As t'riilt

10

Principal Use

55.8

For Medication

For Medication

Quantity(KLD)

eer

10

61.5

STP

Recycle

3ls

ETP

Method of Disposal

Recycle

Irrigation/Gardening
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Endst. No.:

Copy To:-

I 'The Regional Officer,HPSPCB,Parwanoo for kind information and shall ensure the operation of the unit with aclequate pollution
control devices

APooRvilg^Fl['JV""o

DEVGAN:B5Ii.g},,.*,,
, i0:24:19+05'30,

Apoorv Devgan,IAS
Member Secretarv
For & on behalf o"f

( H. P. State Pollution Control Board)

"This is computer generated documentJi"om OCMMS by HpSpCB"
M/s' Morepen Laboratories Limited,Maslkhana, Kasauli Road Parwanoo Distt.ict solan, H.p,Ma.gootkhana,parwanoo,solan parwanoo,l73220

Assi

Page5
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TERMS AND CONDITIONS

A. SPECIFIC CONDITIONS

This 'Renewal of Consent to Operate' is only for the putpos.e.and under the provision of Water

Act, 1974 and Air nri, f qgt'as the case i""V U", indwill not construed as substitute for
mandatory clearances ;;qffid f;; ih; p;;i.ct urider any othe r law/regulation/direction/order and

the appticant shall "b;il';il;J 
ti;'d;ioiv tiiuiuhte before laLing anv steps to establish

il;;J,iyiffi";i;i;i;i;;;,'-qjriutio" o' p'oc"tt or any treatment and disposal svstem or an

extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution-of any legal.action nor

;;iiilffi 
"ppu""ri 

fr;;;y;";p"rrluiiitiii, tiauitities or penalties to which the applicant is or

may be subj6ited to under this or any other Act'

The unit shall apply for ftrther renewal/extension in the validity of the Consent' before the expiry

of this 'Renewalbf Consent to Operate',

i) The unit shall ensure compliance of Waste Management Rules i'e. Hazardous and Other

" w;;;;'N";il;r""i.tiOTransbound_afy Moiement) Rules, 2016/Plastic Waste

Managemen; R;il;;-rg i Ol n-W_uttt lMinagement; ilules, 20 1 6/Construction &
Demolition W;;;;M;r;g"."nt Rules, 20166nd Manufacture, -storage & Import of
Hazardous Ctt"*i."i["f?s, 1989 and provisions made thereunder, as amended frotn

time to ti*",-*ltfroui any'aa,rers" 
"f?"tt 

on the environment, in any manner (As

Applicable),

ii) The unit shall made provisions for the compliance,Solid waste Management Rules,"' 
zoio ana ptotirionr ti;. r[;;;ild.r and unii shall also not practice,burning^q:tivity.gf
solicl waste/;;;;-d;;;;ift fi"; fu"t *itttinloutside premises, to avoid public

I

2

3

4

nulsance,

5 This 'Renewal of Consent to Operate' is for:-

The emissions from all sources conforming to tlte norms as prescribed in Schedule-I of
Bnuiionln.nt (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality Standards for

""Gr "r 
rpirirGO l" Siiiii.itr-Ill of Environm-ent (Protection) Rul-e;, 1?!6.,y1 

Noise

Foiiutlon (Regulation and Control) Rules, 2000, as amended fiom ttme to trme'

Thc cfflucnt (Domestic/Induetrial) shall conform to the limits aslrescribed in Schedlle-I or

Schedule-Vl or Indus-try-rpr"iii6iiandards of Environment (Frotection) Rules, 1986 as

amended from time to time'

Sewage and sullage generated from the unil tq be disposed-off in a properly designed septic

;^;rk r")d;Si*u"g"tr.utment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to achieve

rh;;;;;;;r pi"*itu"?'ili;;-iil;enl (trotecti-on),Ag1, le86 and the achievement of the

adeouacv and efficiency oitttr effluent treitment plant/pollution control devices/re- circulation

system iirstalled shall be the entire responsibility of the unit'

The unit shall ensure regular operation and maintenance of separate energy meter/flow, meter for

,u"nirg poirution .oniiSid.ti;;; ;a-rrriir utro maintain record wit[ re_1neEt^to-oPrration of air

oollution control device/effluent treatment piant, so as to the satisfy the B.oard.regarding the

i#H;#;td ;i;i;;ii;ii,;; ront'oi o.rlice/effluent treatment plant and shall maintain log

bo"ok forihe monthly relding / record'

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) ACT'

i)

ii)

iv)

6

7

8
1974.

a) The unit shall maintain the record regarding tlie daily water consumption as per flow meter

installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a

;;;h;G fiil."- ;i rii*i i,,iiiii ti; oot of tn" premises of the industry for measurement of
flow and for taking samPles.

b)

Assista

"This is contputer generated docttmentJrom OCMMS bt' HPSPCB"

M/s. Morepen Laboratories Linrited,Masul.khana, Kasauli Road Parwanoo Dislrict Sotan, H,P.Masoolkhana,Parwanoo'Solan Parwanoo'173220

Page6

6lz(?tnotrf n?vtw)
ntt Environmt: rtta! lln.irio"r'

FlpSPC[-i pi1;''3v:rti1'1,;, i i'i' r, r
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., li :,i , il
l ii,,

c)

d)

9

b)

c)

d)

e)

s)

10

ll,

12

13.

t4,

15

16.

17

nt [::t.;',: i't ;1 i

a)

The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and rnocle of disposal shalin'ot be changea
yith.oqt the prior written permis-sion of the Board. Unit shall not use any unauthorized o"ut-
let(s) for discharging efflients from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatrnent or
control of waste waters shall be disposed-off in scientific mallne.,

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) AC'I', 1981.

The unit shall ensure polt-holes, platforms and/_o1 other necessary facilities as may be lequired
for collecJing.samples of emissions from any chimney, flue or duct or any other outlets as per
the specifications.

The unit shall discharge air emissions through a stack of minimum height as specifiecl in
'Consent to Establish'and shall follow standards laid down from timeio tirre.
For industrial furnaces and kilns, the criteria for selection of stack height woulcl be basetl on
fuel used for the corresponding steam generation & as per specificatio"n.

Unit shall ensure stack height fbr diesel generating sets as per specification.
The unit shall ensure regllar operation and maintenance of installed canopy ancl stacl< of the
D'G sets so as to control the noise & air pollution in order to comply wi'tfi the ptouision of
notification No GSR-371 E dated I'7-5-2002 or direction as issued liy MOEF fr:om iime to
time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or- within
premises in a scientific manner (as the case may be) and shaii maintain propei r""oi.i fbr the
same, if applicable.

The unit shall ensure legular operation_and maintenance of air pollution control arrangements
for control emission from its doaVfuel handling area and from handling, tiunrpotiuiion onO
processing of raw material & product of the inaustry.

The unit shall ensure valid and.appr.ov.eq on-site and off-site emergency plan, approverl by the
Chief Inspector of Factories, Himichal pradesh (If applicable).
The unit shall ensure.regular operation and maintenance of real time online rnoiritoring
equipment's and provisions for th6 un-interrupted transfer of data as per guidefiu"i of cllcn 1iTapplicable),

The unit shall provide.adequate arrangements for fighting the accidental leakages/ discirarge of
any air pollutant/gas/liquids from the vessels, mechinicil equipment's etc. wf,ich arc rikeTy io
cause environmental pollution.

lf,1u1it shall plant & maintain minimum three layer of trees so far possible as per piantation
gutde.(may^be download from the website http:llhppcb.nic.in/plantationguide.pdf) all'along the
boundary of the industrial premises and checli airliaterlnolse pottution it roui.".
A1V Suidelines issued by_ the Central Government/State Government/MoEF/CpCB/SI'CBlany
other authority concerned, shall be binding.

This'Renewal of Consent to.Operate'is subject to orders on any litigation pending in aly Court
of Law. Any direction/order issued by any c6'rt shail be binding rlrinvl. 

- r----'---o "'""J

The Board reserves the right to revoke the 'Renewal of Consent to Operate' grantecl to the
Xgl:Jry ut uly,liT.., in case the_industry.is found violating the prouirionr Jf wuirt]ri"u,'ntion *uontrol oI Pollutron) A9t, 1974 and Air (Prevention & Coitrol of Pollution) Act, l98l as
amended from time to time.

I1.*ll,t!"llcomply with.any other c_onditions laid clown or <Jirections issued in clue cirurse by
the -tsoard under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and,Alr (Preventlon & Control of Pollution) Ac! l9gl.
OTHER CONDITIONS

Tt Tu t-{l^complywith the conditions imposed by the-MoEF/State Level Environmenr Impaot
Assessment Authority/ District Level Environment Impact Assessment Authorit.r in^the
environtnental clearance granted to it as required underiBIA r-tiri.uiion rrui",f"i+lq-oa, if
applicable.

0

B

"This is comltuter.generated clocunrcntJi.ont OCMMS b1, HpSpCB"

PageT

ETF tt,ltrutuit)
l.-:'i',(l,,tni.;l

i-:lli,(' .:,i ti-i
ilrCii i]eiui
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2. The issuance ofthis consent does not convey any propeffy right in either real or personal property'

or any exclusive privileges, no, does it"autiioiii" iny'injiry io private property 61 any invasion of
personal rights, trfi uny"inftingement oi Central, St;te 6r Local Laws or Regulations'

3. Stone Crusher units shall comply with t!e.-pr9yi11o1^s of suidelines notified bv the State

Governrnent vide Notification N". $ib;ii)--it7toi, O"ftO zq-gS -2014 (If Applicable)'

4, Brick Kiln units shall comply with the provisions o.f guidelines notified by the MoEF vide

Notification No. 6.'S:R,iii.i'Ei, outro-is1dj-zotq ;1q !y th" State Governmeni vide Notification

iqo. sif-ets )-6l20t3,dated-07-03-2014 (If Applicable)'

5, Hydroelectric projects shall install Online Real Time Monitorine Svstem for the measurement of
l5% of minimum discharge in lean r"uion uiprr orders of Couri/G6vernment. The unit shall also

ensure provisions for the-regutu, una,inii;ffiptrd"t{*sfer of data from the real time online

monitoring ,yrtr* ror'ti"l" it*inirnutii alrtirr''g" iitn"* to SPCB, failing which unit shall be

liable for action on account of violation of ifr. afii"tions issued by Court/Government/SPCB in

this regard (If APPlicable).

6. Unit shalt strictly adhere to the capacity approved !y ttre Industries Department/ Department of
ioutir* & Civiin"i"ii""l""V otti'er cohc6ined Authority (As Applicable)'

7. The unit shall not cause any nuisance/traffichazatd in vicinity of the area,

g. The unit shall ensure that there will not be significant visible dust emissions beyond the property

line.

g. The unit shall obtain and submit Insurance cover as required untler the Public Liability Insurance

Act, 1991,

10. Unit shall submit all the annual/quarterly returns, as per timeline.

ll, The industry shall submit l ye_arly certificate to the effect that no addition/up-gradation/

modification I modemization has Ueen cart-i-Jout during the previous year otherwise the industry

shall apply for the varied consent.

lZ. The unit shall maintain recorcl regarding the operation of effluent treatment plant i'e' record of

il;"ifty;f;h;i;;6;d-rn"ig/fititite{for treatment and sludg.e generated from treatment so as

ro satisfy the B;;;J;;;rdifi r;dtar antt proper operation of pollution control equipment'

13, Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height

standards rrtrii^6.^"ppri."urr i" 1nJ i;dilt from the date of such amendments/revisions'

"This is computer generated documentfrom OCMMS by HPSPCB"

M/s, Morepen Laboratories Lintited,Masulkhana, Kasauli Road Parwanoo Dish'ict Solan, H.P.Masoolkhana,Parwanoo'Solan Parwanoo'173220

PageB

istant F

HPSF..

(

DlgitallY slgned

APOORV byAPooRV
DEVGAN

DEVGAN Date:202203.31
10:24:31 +05'30'

Apoorv Devgan,IAS
Member SecretarY
For & on behalf of

( H. P. State Pollution Control Board)

1r,li ' ,Il1'-.l1
ail(,O,

nr,tincr:t'
oiLttr

4a
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.,7.1.1.1.t)2 2,nE 6..,

Autr€ttttpE - &a/z

H.P. STATE POLLUTION CONTROL BOARDSCF-6, 7 & B, Sector IV, parwanoo, Distt. Solan, U.p 
-'

www.hpspcb.nic.in ph/fax 017g2-Z340gl

No. pcB/Ro/pwN/ NGT (oA 6te) / 2023 -lS?- I 
fur"o, o .l_ , <cf _

To
,. :;:''r:'rir!,. . ]

M/s Morepen Laboratories Ltd.
Vi llage_ Masulkhana, p.O. parwanoo,
Tehsil_Kasauli, Distt. Solan.

2-')g

Sub: Report of the Joint committee in the Matter of oA No. 619 of z0z2; MastRam &Anr. Vs. State of Hp & Ors.

Kindly refer to the subject cited as above, and in compliance to the Hon,bleNational Green Tribunal vide order aatla zgrcg/2022 inin the Matter of oA No. 619 of 2022;Mast Ram &Anr' vs' state of HP &ors.vide which a Joint committee comprising of cpcB,state PCB and Deputy commissioner Solan was constituted and directed the same to meet withinthree weeks' undertake visits to the sites' look into the grievances of the applicant, associate theapplicant and representatives of your unit, verify the factuar position.
The meeting of the Joint committee and site visit was conducted on 31.10.2022along with the applicant and representative your unit. The committee re- inspected the unit on19'02'2023' The committee has observed shortcomings/ vioration. In compriance to the directionsof Hon'ble NGT copy of joint inspection report is attached.

You are hereby directed to submit reply /compliance report within stipurated timeperiod' Failing which the action under the water (prevention & control of pollution ) Act, 1974andAir(Prevention&control of Pollution)Act, 1981 andEnvironment(protection)Act, l9g6or
#ffiJn:':iltf:jr::ders 

passed bv the Hon'ble NGr in rhe above said matter win be initiated

Encli As above

d1

t' HPSP Parwa noo.

No. PCB/RO/PWN/ NGT (OA 6ts) / 2023 _ Dated:
copy forwarded to the foilowing for kind information & further n/a prease:

l ' The Member secretary, Hp state porution contror Board, shimra.2. The Deputy Commissio".r, i"f"", Distt. Solan.

?"*A{'
I Cpnnnrrr rrloapup)

,ir,;1., :..1,r1' r ; I Envi rot',r i :r,ital i- ri g i, t r,i-,,
' , i.;B Parvlarrcio, 9olan

rl
c

a

tlt

Parwanoo.
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aNNEvunF - f-|/S

08nLt2023

-V), Is-3025(part 44):1933, 'standard method for examination of water', 23rd edition prepared and

l. American Public Health Association
2, American Water Works Association
3. Water Pollution Control Federation

IS-

Parameter Name Results

BOD t4.0

Oil and Grease

0.0

Sr.
No.

mgL 301
Within Permissible
Limit

Within Permissible
Limit

Within Permissible
Limit

mg/L

mglL

2 10

Compounds(as
c6HsoH)

Sulphide

TSS

J

58.0 0g

COD mglL

Phenolic

4

Total Phosphate

5

6

pH

t.2

7

Units

8

0.0

The condition ofthe seals, fastening and container on receipt was as: sealed as 100

Signed this on 0811112023

7.61

Permissible Limit

?".9/'\ (?enDEfP molutoulL)
Assistant Enrrironrnent;:l Engineer

HPSPCB Parvranoo, Solarn

136.0

mglL

0.12

I .0

Remark/Result
Analysis

mg/L

2

"This is computer generated document from HPOCMMS'

6.0-8.5

mglL

I

H.P.STATE POLLUTION CONTROL BOARD
FORM X

REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 58464/W-10052

I hereby certiff that I Rama Kant Awasthi o SO, State Board Analyst duly appointed under sub-section (3)

of section 53 of the Water (prevention and Control of Pollution) Act,l974 (6 of 19'74) received on27ll0l2023

from Pradeep Moudgilo AEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Final

Outlet of ETP of Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana,

Kasauli Road Parwanoo District Solano H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P.

173220 on dated 2711012023 for analysis. The sample was in a condition fit for analysis reported below:

I further certiry that I have analyzedthe aforementioned sample on27ll0l2023 to

0811112023 and declare the result of analysis is to be as follows :-

Page 1 of 2

rll

250

Within Permissible
Limit

5

Within Permissible
Limit

Within Permissible
Limit

Within Permissible
Limit

Within Permissible
Limit

412

abc
Text Box
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*t-y' ..1lrtvT^uq,

Remarks of Lab Head:

Rama Kant Awasthi , SO
(State Board Analyst)

CL Parwanoo

From:

H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

To:

Morepen Laboratories Limited

1330;1329,828,824,1328,I3 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt. Solan Parwanoo, H.P,l7 3220

\^*$
p<awO frla+ot^ilU)

Assistant Environmental Engineer
HPSPCB Paruranoo, Solan

Page 2 ot 2"This is computer generated document from HPOCMMS'

Al Ll
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H.P.STATE POLLUTION CONTROL BOARD
FORM X

REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 44699/W-10053

I hereby certi4/ that I Rama Kant Awasthi , SO, State Board Analyst duly appointed under sub-section (3)

of section 53 of the Water (Prevention and Control of Pollution) Act,1974 (6 of L974)received on27ll0l2023

from Pradeep Moudgil, AEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Final

Outlet of STP of Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana'

Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H'P.

173220 on dated 2711012023 for analysis. The sample was in a condition fit for analysis reported below:

I further certiff that I have analyzedthe aforementioned sample on27ll0l2023 to

0811112023 and declare the result of analysis is to be as follows :-

Within Permissible
Limit

250

Rama Kant Awasthi , SO
(State Board AnalYst)

CL Parwanoo

Page 1 of 2

Fngirreer
Solan

L American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

IS-

Sr.
No.

1

0811U2023

IS-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and

2

Parameter Name

BOD 30

Oil and Grease

pH 8,78

TSS

The condition ofthe seals, fastening and container on receipt was as: sealed as 100

Signed this on 0811112023

4

Results

5

24.0

COD

2.0

Remarks of Lab Head:

Units

85.0

mgL

228.0

mglL

Permissible Limit

mglL

10

mglL

6.5-9.0

Remark/Result
Analysis

99

>lt1

Within Permissible
Limit

"This is computer generated document from HPOCMMS'

Within Permissible
Limit

Within Permissible
Limit
Within Permissible
Limit

414
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EJ]fl

ffi
E]
?.i
E

From:

H.P. STATE POLLUTION CONTROL BOARD,

CL Parwanoo

To:

Morepen Laboratories Limited

1330,1329,828,824,1328,13 Masulkhana, KasauliRoad Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, HP.17 3220

\1^.q{'(P?FDt'P 14tttfiL)

t, " i '

Paga 2 ot 2

t4l1

"This is computer generated document from HPOCMMS"
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PBTt/ E NV/02 1 1 2U 00067 3

Sample No. B, Soil from the Nallah D/s stream of the unit

Test Results

ParameterS.No Units

1 pH ls 2720

Total Organic Carbon (TOC)2 o/o ts 2720

Total Kjeldahl Nitrogen (TKN)3

5 0.8 Text Book of Soil Analysis by TC Baruah &
Barthakur 1998

4

\) mg//kg

110 mg//kg

Phosphorus

USDA Guidelines

Exchangable Magnesium

BDL(MDL1) mg//kg

Cation Exchange Capacity

Text Book of Soil Analysis by TC Baruah &
Barthakur 1998

11 Phenolic Compounds

7

BDL(MDL1) mg//kg

Exchangable Sodium

Tcxt Book of Soil Analysis by TC Baruah &
Barthakur 1998

I

143

Exchangable Potassium

835 AOAC 990.08

flNNEu;/RE- R- 4/q

14 mg/kg

9

15

Exchangable Calcium

i6 2.59

10

17 Copper (as Cu)

Results

AOAC 990.08

0.63

Cyanide (as CN)

mg/kg

19

1

4.7

MDL:Method Detection Limit

8.13

12

1.72

13

Potassium(l(2O)

556

Magnesium (as Mg)

51.9

Zinc (as Zn)

Dated :

Manganese (as Mn)

Standard / Specification / Method Followed

lron (as Fe)

18

26

mg/kg

Molybdenum (as Mo)

meq/100g

20

85

Cadmium (as Cd)

783

Chromium (as Cr)

m

22

Nickel (as Ni)

Text Book of Soil Analysis by TC Baruah &
Barthakur 1998

23

Lead (as Pb)

mg//kg

24

Mercury (as Hg)

mg//kg

25

Arsenic (As)

AOAC 955.04

Selenium (as Se)

52.5

392

?*9 {
\ 

lXatoerv 
r'10\4qD

1',:',liStant I rr' , rrlllelltl'il !lpqri;"'6-'
:IPSPC '\''vanc',,'. r - .' ,

mg/kg

USDA Guidelines

mg/kg

12.04

BDL(MDL 0.5)

USDA Guidelines

mg/kg

USDA Guidelines

35.32

%

mg/kg

41.6

BDL(MDL 0.1)

13.5

mg/kg

mg/kg

AOAC 990.08

mg/kg

0.54

mg/kg

AOAC 990.08

mg/kg

AOAC 990.08

mg/kg

AOAC 990.08

mg/kg

6

ffi

Sample Regastration No.

Sample code given by customer

AOAC 990.08

AOAC 990.08

AOAC 990.08

AOAC 990.08

\VsE'
ignatory

Punjab Biotechnology lncubator Lab

I ,-

Page No.2l2

AOAC 990.08

AOAC 990.08

AOAC 990.08

AOAC 990.08
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ffii

Sample Registration No.

Sample code given by customer

PBTt/ENV/02112A000671

\

Sample No. 2, Soil from the fields Dowristream of the unit

Test Results
S.No

1

Unlts

2

pH 7.69

(rou) 4.34
3 1653

Total Organic Carbon

Parameter

4
mg/kg AOAC 955.04

mg/kg Text Book
Barthakur 1998

5

Total Kjeldahl Nitrogen (TKN)

Book of So

6

Phosphorus

I USDA Guidelines

Cation Exchange Capacity

BDL(MDL1) Text Book of Soil Analysis by TC Baruah &
Barthakur 1998

7

Text

Exchangable Sodium

Baruah &

12 mg/kg AOAC 990.08

989

9

mg/kg
14

Exchangable Calcium

10

mg/kg
15 mg/kg AOAC

o/o

Cyanide (as CN)

11

Exchangable Mag

Results

17 26.27 mg/kg
18 BDL(MDL 0.5)

Cadmium (as Cd)

44.9

Phenolic Compounds

23 BDL(MDL 0.1)

mg/kg

Selenium (as Se)

13

BDL(MDL 0.5)
Detection Limit

nesium

Potassium(K2O)

't34

Magnesium (as Mg)

16

Zinc (as Zn)

Dated :

Manganese (as Mn)

2.1

lron (as Fe)

o/o

Standard / Specificati

100

19

Copper (as Cu)

89

Molybdenum (as Mo)

meq/1009

20

85

21

Chromium (as Cr)

950

mg//kg

Nickel (as Ni)

BDL(MDLI)

22

m

Lead (as Pb)

on / Method Followed

24

mg//kg

Mercury (as Hg)

25

mg//kg

ls 2720

Arsenic (As)

107

ts 2720

mg//kg

100

mgllkg

Analysis by TC

596

w^il,
Ausislaril I

Hr:1,r..1'

Barthakur 1998

2.77

USDA

USDA Guidelines

BDL(MDL 0.5)

by TC Baruah &

USDA

26.32

tnes

rtlwDu].)
rrir",;ii1i-;1131 r-' IRrr '-

, 'Lii1i.i3l"!tli l, :)( l

&

20.5

mg/kg

SoilAnalysis by
Barthakur 1998

mg/kg

Deection

mg/kg

6.9

mg/kg

mg/kg

mg/kg

990.08

990.08

AOAC 990.08

990.08

AOAC

AOAC 990.08

AOAC 990.08

Signatory
Punjab Biotechnology lncubator Lab

Page No. 2/2

,IL

AOAC 990.08

990.08

AOAC 990.08
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Ar,wmuPP* F-l/s
H.P. STATE POLLUTION CONTROL BOARD

Regional Office Parwanoo SCF 6-8, Sector 4 Parwanoo, Distt: Solan (HP)

Telefax- 017 92-234081 Website: http ://hprrcb.nic.in/

le-l L'-?3
No. HPSPCB/R.O PwnlVI/s Morepen Laboratories, Ltd./ 2020' Dated: f 8- t 9.-)xLy
To

M/s Morepen Laboratorioes, Ltd.
Vitl. Masoolkhana, Teh. Kasauli, Distt. Solan H.P.

Subject Regarding compliance w.r.t. observation/recommendations of joint
committee, constituted in view of order passed by the Hon'ble NGT in in
Original Application No. 61912022 titled Mast Ram & Anr. V/s State of HP &
Ors..

This is in reference to the subject sited and reply submitted by you dated

23.11.2023, in compliance to the observatior/recommendations of joint committee, constituted

in view of order passed by the Hon'ble NGT in in Original Application No. 619i2022 titled Mast

Rarn & Anr. V/s State of HP & Ors.

Whereas in this context it is observed that the effluent treatment plant is not yet

fuliy functional on to achieve the Zerc Liquid Discharge (ZLD) and survey report of the nearby

farm and crop is yet conducted by you.

Whereas the above mentioned fact(s) tantamount to the violation of the

provisions of Water (Prevention and Control of Pollution) Act, 1974 artd the Air (Prevention and

Control of Pollution) Act, 1981 constitutinga cognizable offence.

Further you are again directed to submit a compliance within time period of 0|,

days positively and failing which the State Board shall be constrained to initiate action against

your unit for disconnection of power supply under section 33-A of Water (Prevention and

Control of Pollution) Act, 1974 and 31-A of Air (Prevention and Control of Pollution) Act, 1981

at your own risk & cost

Treat it as urgent.
Er. P Moudgil

AEE, O. Parwanoo

Copy to :
l. The Member Secretary' HPSPCB' for favor of his kind information, please.

W
, ) (r!!r!rt nnjv4ry,)

r$,ilStaIt Finr';;gnrr,. ntiil r.r, :i,,c€tIIPSPCB iia,",..ri.,l,Oi.i,'**'

HPSPCB, R.O

ilt
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fuauwu<e- <-a/t
H.P. STATE POLLUTION CONTROL BOARD
SCF- 6,7,8, Sec-4, Parwanoo, Distt. Solan (H.P.) 173220

Telefax- 017 92-23408 1, Website : http ://hppcb.nic.inl

Whereas, this is in reference to the oomplaint received w.r,t. discharge of oil(boilel.fuel) in the adjoining

nallah by M/s Morepen Laboratoaries Limited, at Village & Post Office Masulkhana, Tehsil-Kasauli,

Distt. Solan H.P

Wlrereas spot was visited on 02.12.2023 and during inspection it was clearly observed that there was

discharge i spillage of oil from the boiler fuel tank storage area to the adjoining nallah took place on

dated 0l 122023 evening and sample collected at three locations from the nallah i.e, (i) at upstream of

unir, (ii) at 150 meter downstream of unit and (iii) at I Km downstream of the unit.

Whereas, the notice was issued to the unit, vide this office letter No. PCB/ RO/ PRw/ M/s Morepen Lab.

Ltd., Masoo I Khana/2023 - 1263 -64 dated 04.12.2023 .

Whereas the sample collected at location no, (ii) i.e, at I 50 d/s of unit, indicate the contamination of oil in

the nallah, vide reporr no.l I1787331W-10481 dated 1911212023. Further, the sample from the D/s of the

unir was iepeated on dated 05.12.2023 and as per results of the said sample, tlie Oil & grease was not

observed and remedial measures taken by the unit and disposed the collected material to the TSDF vide

letter no. nil dated 08.12.2023.

Whereas, the facts stated above tantamount to the violation of the provisions of Water (Prevention and

Corrtrol of Pollution) Act, 197 4.

Hence, in view of above violations and directions issued vide HPSPCB's Head Office letter No. PCB/

RO Parwanoo (M/s Morepen Lab Limited)l 2023- 14069 dated 09,01,2024 regarding Environmental

Compensation, for the violation for the pert od of eight number of days i.e, 08 (w'e'f. 01.12,2023 to

08.12.2023). is hereby imposed, for disclrarge of oil (boiler fuel) in the adjoining nallah for amounting

Rs.2,40,000i- (Rupees Two Lac Forty Thousand only) as per the order dated 19,02.2019, issued bY the

Hon'ble NGT in OA No. 593 (titled Paryavaran Suraksha Samiti & Anr' Vs Union of India & others

q
Er. Moudgil,

1
AEE, HPSPCB oo

Bndst.No.IIPSPCB/R.O.Pwn/EnvironmentCompensationl2024 - lg66*6\' Dated: 01'U'2q.

L The Member Secretary, HPSPCB, Shimla w.r,t. letter No. PCB/ RO Parwanoo (M/s Morepen Lab

Limited)/ 2023- 14069 dated 09.01 .2024 for favor of kind information, please.

2. nrys Morepen Laboratoaries Limited, Village & P.O. Masulkhana, Tehsil-Kasauli, Distt. Solan

with the directions to deposit the above said Environment Compensation imposed through

Demand Draft in favor of Bnvironmental Engineer, Pollution Control Board payable at

d,,

Parwanoo within a period of 07 days positively

V**#,^"
, {rstcu ParwanooAEE

L,

?''S A
'(?Baoeil nsuDGZL)

Assistlri; virotirttcrl' .,t:r
l-lP.q:i.J!.-t Parw,titr.:o, b,,rl

Llt
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